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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCH::

1 =2
B. Mallaiah .o : .s Applicant
|
and

s

1. The Telecom District Engineer,
Karimnagar-505 050, '

2, Union of India, rep. by the
Director-General, Teleﬁpm,'
New Dalhi-110 001, ‘e Respondents

|

i

HEARD: l

For the applicant

L 13

l Sri C.,Suryanarayana, Advocate

For the respondents Sri ¢, Bhimanna, Addl. CGSC

!

CORAM: L

THE HON'BLE MR.JUSTIVE V.NEELADRI RAOQ, VICE CHAIRMAN

THE HON'BLE MR, P.T., THIRUVENGADAM, MEMBER (ADMN.)

JORDER OF THE BENCH AS PER HON'BLE MR.JUSTICE V,MEELADRI RAQ,
VICE-CHAIRMAN )
| ;

.i‘..._
i

The applicant claims that initially he was employed

)

in June, 1988 for 6 days in lst respondent's office as

wa): QN\-?%'
casual mazdeor and in May, 1989 for 4 days. From August,
1989 onwards hé& was employed, continucusly., This 0,A., was
i
filed praying for a direction that he is entitled to
regularisation according to his turn in the seniority list

against a vacancy reserved f?r scheduled Caste and pending

eeel/=
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the same for grant of temporary status,

2. A scheme was formulated for conferment of temporary
status of casual labourers as per DOT letter No,259-10/89-

STN dt. 7.11.,1989, Earlier to this a scheme

|

for regularisation of casual labourers..,«s /$L,33&A{:&\ lr\

= Sc-—gnw%w(vwl& {‘i?? SN )

3. In these circumstancés, it is just and proper to
e iy Rl G
give a direction to the reSpondents to pass—mecessary JH
(,Q_u—-\_‘
=S in accordance with the DOT letter No.259-10/89-

STN dt. 7.11.1989 and all the relevant circulars in regard
to conferment of temporary status and regularisation.

It has to be made clear tha:iDg;rorder dt., 7.11.1989

the cases of regularisatioﬁ of all those whe are engaged

after 30,.3.,1985 have to be referred to the concerned

|

' {
- 4. The 0.A. is ordered accordingly. No costs,

\

autherity.

Q_J.L__g )dl ‘
(P.T.Thiruvengadam) (V.Neeladri Rae)
Member (A) Vice~Chairman

25th Aug., 1993
Dictated in oqen court,

¢
To : ]

grh- : I
1, The Telecom Distrigt Engineer, Karimnagar-50,

2. The Director Generai /Telecom,New Delhi,

3. One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd,
4., One copy to Mr.v.Bhimanna, Addl.0GSC.CAT.Hyd.

5. Ore copy to Library, CAT.Hyd.

6., One spareccpy.
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TYPED BY

CHECKELD BY

IN THE CENPRAL ADMINISTRATIVE TRIBUNAL

ﬂ;

COMPARED BY

APPRCOVED BY

HYLERABAD BENCH AT HYDERABAD

e

THE HOW'3BLE M3.JUSTICE V.NEELADRI ERAQO

ANIS

VICE CHAIRMAN

THE HOW'BLE MR.A.Bl.GOKTHY : MEMBER(A)

aND . _
) ‘:HAND_EASE KHAR REDDY

THE HON'BLE MR.T.

MEMBER( JUDL)

AND /

THE HON'BLE MR.P.T.BIRUVENGADAM:M(A)

Dated: NS - B Lieos

CRBEER JUDGMENT ;

M.AARAACTE . NS,

in

0.a.50. QS |\q'5

T A.NO

issved.

Allowe

-

" Admitted and. Interim directioneg

"Disposed!of with directions

Dismisged

Y

Dismigsed as withdrawn

Dismigsed for’default.

Re jeqted/Ordered

No crder as to costs.
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